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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1003/2024

IN THE MATTER OF:

MR. ASHOK KUMAR AND ANR
S/O0 LATE SH DHARAMSINGH = ...l APPLICANT(s)
VERSUS
STATE OF UTTAR PRADESH «eeee.. RESPONDENT(s)

WITH

ORIGINAL APPLICATION NO. 1373/2024
NEWS ITEM TITLED "HOW SAND MINERS LAID ROAD ACROSS
YAMUNA BETWEEN DELHI AND GHAZIABAD' APPEARING IN

THE TIMES OF INDIA DATED 30.11.2024

WITH
ORIGINAL APPLICATION NO. 724/2023
BITTU APPLICANT
VERSUS | |

STATEOFUP.&ORS. ... RESPONDENTS
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F URTHER AFFIDAVIT ON BEHALF OF UPPCB., GHAZIABAD IN

COMPLIANCE OF THE ORDER DT. 23.07.2025 PASSED BY THE

HON’BLE NATIONAL GREEN TRIBUNAL

I, Ankit Singh, aged about 38 years, S/o Ajit Singh, presently posted as
Regional Officer, UPPCB , Ghaziabad, do hereby solemnly affirm and state as

under:-

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present affidavit.

2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

L. BACKGROUND OF THE MATTER

3. That in the present matter, the applicants have alleged that M/s New
Panthar Security Guard Service (herein referred to as the “Project
Proponent”) has got a mining permit/lease for sand mining at Yamuna

riverbed i.e. Gata No. 303 mi, 313 mi, 290 mi, 301mi, 303mi, 304 mi,
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314 mi, 297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi

situated at Khand No. 02, Village-Panchayat, Tehsil-Loni, Ghaziabad, UP.

. That the above captioned matter was last listed for hearing on 23.07.2025,
wherein the Hon’ble Tribunal directed as under:

“12. Status report dated 22.07.2025 has been filed by UPPCB and status
report dated 22.07.2025 has been filed by the District Magistrate,
Ghaziabad.

13. In its report UPPCB has mentioned that respondents no. 5 and 6
carried out mining and submitted weekly compliance report but without
CCTV footage and details regarding transportation through GPS fitted

vehicles.”

. That it is germane to mention here that the CCTV Footage for the period
from 09.06.2025 to 17.06.2025 has been received from the Project

Proponent in a pen drive on 19.08.2025
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. That the deponent is duty bound to fulfil the obligation which:-are’
assigned under the law and directions passed by this Hon’ble Tribunal.

The Deponent is fully committed to ensure strict adherence to the orders
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of this Hon’ble Tribunal and undertakes to faithfully comply with any
further directions or instructions that may be issued by this Hon’ble

Tribunal, without demur or delay.

7. Hence, the presentaffidavitis being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

VERIFICATION

Verified at Ghaziabad on this day of August, 2025, that the contents
of the above affidavit from paragraphs 1 to 7 are believed to be true and
correct to the best of my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.
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To

Regional Officer
UPPCB, Gaziabad

Subject :- Submission of CCTV Recording for New Panther Security Guard Services

Respected Sir

Please find the Pen Drive for CCTV Recording of New Panther Security Services as the
Guideline of Honorable NGT for the case IO No-1003/2024.

Delay in submission is dye to an accident happened with our representative when he was on the way to submit.

Plz consider the Submission

With Regards

Naw Panther Securiry Guml Servees
o @ A"

Bani Singh

For New Panther Security Guard Services




